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ORDER
(DATE OF HEARING: 15.5.2008)

The application has been made for approval for shifting of 315 MVA
transformer, associated with Kudamkulam Associated Transmission System, to be
installed at Thiruvanathapuram sub-station of the petitioner to Madikattere (Trissur-

KSEB) sub-station. The shifting of the transformer was to take place at the request of



third respondent, Kerala State Electricity Board and after agreement of the other

respondents.

2. The representative of the petitioner has submitted that the third respondent has
expressed its inability to install the transformer at Madikattere (Trissur-KSEB) sub-
station. Therefore, the transformer is to be installed at 400 kV sub-station Pallipuram
(Thiruvananthapuram), as originally planned. In view of this, the representative of the

petitioner seeks to withdraw the application.

3. Request made by the representative of the petitioner is allowed.

4. The representative of the petitioner has requested for adjustment of the court
fee paid in the present petition against a petition that may be filed by the petitioner in
future. In the alternative, it has been prayed that the third respondent may be directed
to refund the fee to the petitioner since the proceedings were initiated and are being
withdrawn at the former’s instance. We are not inclined to pass any order on these

requests made at the hearing.

5. The application is disposed of as withdrawn.
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